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Shrimat] SBuseela Gopalan:
Shri P. Gopalan;

Will the Minister of Food and Agri-
culture be pleased to state:

(a) whether it is a fact that the
Chief Minisier of Kerala State has
recently asked the Central Govern-
ment for the special quota of food-
grains specially rice to prevent a
collapse of the rationing system in the
State;

(b) if so, the reaction of Govern-
menlt thereto; and

(¢) the quantity of foodgrawns which
will be supplied to the Government of
Kerala?

The Minister of State in the Minis-
try of Food, Agriculture, Community
Development and Cooperation (Shri
Anmasahed Shinde): (a) The Govern-
ment of Kerala have been asking for
enough rice to meet the requirements
of rationing.

(b) and (c). Every effort is being
made by Government of India to meet
the State's requirements.
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Food requiremsents of peeple in
Groater Bombay

b 3 George Fernandes:
Shyi J. H. Patel:
Shri Madhu Limaye:

Will the Minister of Food and Agri-
culture be pleased to state:

{a) whether Goverrment  have
assumed special responsiblity for
meeting the requirements of food for
the people living in Greater Bombay,

(b) the quantity of foodgrains sup-
plied to Greater Bombay per month
under this tpecial arrangement; and

(c) the percentage of the total re-
quirements of Greater Bombay met by
the Central Government?

The Minister of Stade in the Minds-
try of Fesd, Agriculture, Commmait
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Doveloptmeat and Oesperation (Bhri
Assasaheb Shinde): (a) No, 8ir.

{b) and {c). Do not arise,

Wheat quota fer Assam

*§17. Shri Dhireahwar Kalita:
Shei R. Barua:

Will the Minister of Feod and Agri-
-oulture be pleased to atate:

{a) whether Government are aware
that due to the reduction of wheat
quota to the Assam State, the large
number of wheat eaters in that State
are facing a great crisis;

(b) whether Government are also
aware that ag a result of this, flour
mills, confectioneries and bakeries are
practically lying idle and employees in
these concerns are laid off without pay
ang work; and

{c) if so, whether Government pro-
pose to increase the wheat quota to the

Assam State?

The Minister of State in the Minis-
try of Food, Agricultnre, Community
Development and Cooperation (Shri
Annasaheh Shinde): (a) and (b).
People in Assam are predominantly
rice eaters. Government are, however,
aware that the wheat eaters—their
number 'must be small—may be ex-
periencing some difficuities. The flour
mills, confectioneries and bakeries
might also be facing some difficulties.

(c) Quota of wheat for Assam has
been increased from 5500 tonnes m
April to 10,000 tonnes in May. For
June also, the State has been allotted
10,000 tonnes of wheat

Casting of Vetey in General Elections

*g18. Shri T. Ram: Will the Minis-
ter of Law be plaased to state:

(a) whether Government are aware
that voters of weaker sections of the
community were either not allowegd to
cast their votes or thelr votes were
cast by others in the last Gebdersl
Xiections,

(b) whether Government arg also
aware that a large number of miniTs s
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also the names of the dead had besn
inciofied th te Rlectoral Rolis;

(c) whatber it is a fact that at some
plates orgsnised minority partiss by
means of intimidation tactics 4id ndt
allow the electiong to be held in fair
and kupartial manner: and

(d) if the replies to parts (a) to (d)
above be in the afirmative, the staps
taken to ensure free and fair elettions
in future?

The Deputy Minister in the Ministry
of Law (S8hri D. R. Chavan): (a) It s
presumed that the hon. Member in re-
ferring to ‘weaker pections of com-
munity’ is referring to persons belong-
ing to Scheduled Castes. It i{s not oor-
rect to say that voters belonging to
these communities were either not
allowed to cast their votes or thefr
votes were cast by others in the last
General Elections. Only three com-
plaints, one from Uttar Pradesh and
the other two from Bihar were recelv-
cd 1n the Election Commission that
some Harijan voters were prevented
from exercising their franchise by
rowdy elements.

(b) Yes, Sir; but such number s
negligible,

(c) Government has no
tion on this point.

(d) The provisiong in the election
jaw and rules made thereunder are
considered quite adequate for the
conduct of free and {air elections.
Wide publicity 18 given both at the
irme of preparingjrevising the rolls
and when the rolls are ready and pub-
lished in draft. Claimg for inclusion
of names in the draft rolls, in the
case of omissions and objections to
any entry salready therein, are invited
from the public soon after the rolly
are published in draft and al} xuc'
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